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Issue notice to the respondents -
to show cause as te why the appllcatlon
be not admitted. Returnable on.# 3.1.96.
No interim order at this stage. ' :
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e ' 17=1=96 . The applicant whol/declared surplus
' chalfénges the legality of his. consequén=
_ tial termination of service. No. show

..'.0...0..'0"3'."0.0...
e

..........
.......

i for written statements. A journed to .

RN ”20-3-96 for 6rders as advocate for the
applicant is not present. Liberty to apply’
for interim relief. No order to-day.

94 (M/ . | b

Member | ' Vice=Chairman
i {

Qr"
25.3.96 _ Caée is ready for hearing.3NoKe dis,
N present for both sides. '
- ‘List for hearing on 23.5.96.

re o T '_ Member
Py

23 45.96 Mr S.Ali,Sr..G.S.C for the res-
pondents. o .
In our order-dated 25.3:96" weyhave
noted. that the case ; is ready for hearing
. mistakenly. The fact is that the‘written
e Y ' statement has not bgen submitted by the

- .. :-reSpondents; Mr Ali:seeks time for filing

written statement. Allowed.
. List on 21.6.96 for counter and
Lot . {veve.... o} further orders.
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tir.fA,Ahmed for the a_pliuan*t is

L ]
nrecent. ‘Jritten statement }..5 not becn .
!

submitted by the resrondonts. N
List for fuxxhrr mydux written
statement and further ordinr, on 19-7-96.

Tember

'
\

None present. Written statement has

not been submitted.
L.ist for written statement and fur-

ther orders on 12.8.96,

(o

Membér

MZ SoAll,Sr.C.G.S.C for the respon-
dentso

Pritten statemsnt has not bsemn 7
submitted. Mr Ali secks for one ronth'
tirz for f£ile written staterznto f’l

List on 17.9.96 for written statee

" ment and further orders. N

bo_-

ember

Mr S.ali,Sr.C.G.S.C for the respondentée=

seeks two weeks time for filing written

1ist for written statement and further

orders on 4.10.96.
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4.10:96" Mr. A. Ahmed for the applicants. ' !
o Mr. S.Ali, Sr. C.G.S.C. &or the
respondents. |
Written  statement ,has not been i
submitted.

List fog written statement and further
order on 18.11.1996. °

o

£ 18.11.96 Mr. A.Ahmed for the applicants. ‘7
Written statement has been submitted. A
Let a copy of the same be served on the counsel
of the applicants. .. . . T
List for hearing on 16.12.1996.
- : Méé%e,r
a/ - '
o Mt .
4.4.97 - The Divisidn Bench is not i“
sitting.  The case s, theref(,
' %b ’ - adjourned to 15.5.97. S
/ )
Vice-Chairman *
O Y IS ;
nkm ° . 1
& a -

* )

. ot
[ ] ;

15.5.97 Left over. List it on 30.6.97 fpr-
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.‘30~6~9_‘i‘ Mr.A.Ahmed learned counsel appearing .
on behalf of the applicant is reported to.
sicke Accordingly, mentionedhas beepn made

_for adjournments Mra5.214,.50.0.045.C.
has no objection, in granting of adjourn=

ment. : .
_ The case is adjourned till 18th .
Augu-&t:. 199?. » - -
Member . © Vice~Chairman
Y
18-8-97 Mr.S.Ali, learned Sr.C.G.S.C. prays
: >
‘for on behalf of Mr.A.Ahmed learned
_ counsel for the applicant as he is out
fo b W : out of Station. Prayer  is allowed. °
1313 ' 2}9?330 &‘E ! Let this case be listed for hear‘ing-.,
\,.J‘J\" ) on 18=9=97, ' '
Mo 27> :

0{[’ Mg&efr . Vice~Chaifman
A1 . -

"@M , 1-10-97 on the prayer of counsel for the
parties case is adjourned till 28-10~97 ..

for hearinge.
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, ... o learned counisel for the ap@imcamt subits
Fr S, ‘that the au&hmrity is nmglwﬁtinq to
" '_5  ¢<.T roduce the records, Considering the
, o f 5 ﬁaubmiasimﬁs of the Yearned counsel for
- {Qe CJ>«Y«;xQ ‘;4;-; the parties we direct the Regional
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o ¢7<§‘ o f': this Tribunsl on 10=11=37 alongwith
- | ;{“87}5/‘,7.}'\ . : #?M’: m.vk@m&s. o .
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'?é@%« o .‘ | - 24% 11.97 Records have come. It is submi-
» . tted by the counsel for ‘the parties !
,/ ""“)/S l"m beson '}’W . that the case is ready for hearing. |
L/ jeme. 0(%’ Wf/ﬁwa%% L S  List-on 8.12.97 for hearing.

Thowd pe v Q”"*cp

o . Member - A‘ V-ﬁ-ﬁe'chéi%man
;ffi; . | PG T R R
k ‘ J‘ . . . w .;g( \A . . o ' - .




s
OA 246/95 S
5-3-sv ' e
' 3"3"98 On the prayer of counsel for the

| (’}L\A (’/0/»& indag W”% ~parties c:a,se,is’ adjournéci £ill 5-3-98.

Gclnd S 0 ¢ 0’“‘5/”“'\“ ' "".’ o , ) . &‘g ,
,\g/tb\u__.) OC/\ /a,v‘,) o’ cﬂyw s rqember Vice-Chairm.a.h
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B o e . W’\ ¢ ' . L s e 4
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Mpm 2.4.98 - On the prayer of Mr A.ahmed,. learned
' counsel for the applicants the case i~
“56\,' adjourned till 12.5.983. Mr S.Ali,learned

Sr.C.G.3.C has no objection.
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Peohs Mr.Ahmed submits that the applicants

Ql
‘Learned counsel Nr.A.Ahmea appearing
on nehalt of the applicant submits that . J
the a Dpl icant No.2 ShrigitenPrasad-has al reg .
been absorbed in the Canteen Stores uepart
Mukadam 1
ment at Nagangd  as s Therefore, he has {i_
The other applicant Nosl has

. . , ilchap
also since been absorbed in the oyP.wibyas ~

no grievance.

do not want to press this application. In
view of the above the application has »
become infructious emd &m dépmimne8. Accor-

‘dingly, this -application is dismissed. as

infructiouse.

o <— '/\ -~
¢ @ ‘ * . ‘
Member | Vice=Chairman
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In the Central Administrative Tribun Geror = g
Guwahdi Bench at _G'llwaha‘ti’{ | ' AL A
. ) .‘ . N » | . )
shri Arjun Das & Another . —
| . _fpplicants.

Union of India & Osthers.
: __ Respondents.
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In the Central Administrative Tribunal

Guyahati Bench at Guywahati.

Application under Section 19 of the Administrative Tribunal

Act 1985 .
>Case NO- ! Oo Ao ;\q E of 1995
Between , | /

“

——

1. PN 4039 Arjun Das
Marker, CSD Depot
RTD, WARANGI

2.‘PN 4038 .Jiten Prasad
Marker, CSD Depot

TD, NARANGI.
RID, ' Applicants. °

ést

<
.

Union of Indié.and Others.
Respondents, .

i. Details of the Applicant - PN 4039 Arjun Das & anqther

ii, Designation & Office = - Marker.
in which employed : Canteen Stores Department
NARANGI (Ministry of Defence)
Cuwahati-27, |

iii.Address for service of = Canteen's%ores Department

all others. Narangi, Guwahati-27. -

] . L]
‘e \ L] -

-2, Particulars of Respondents,, °

l. Name and/or designation - 3, Uniop of India,

of ‘the Respondents represerft®d’ by the

. Genersl Manager Cahteen
| Stdres Department. ~
{inistry of Defence,

' ADELPHI® 119 M.K, Road,
Bombagy-400830: 4, 10 oP/2.

3
i
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Be

9. :}&L”q Ex‘bgij ,' 'ig/’ 2 | .;[ .

within the jurisdiction of the Tribunal.

1
\w}
'
LY
»

e 9. The Deputy General Managel
(P&A)
Canteen Stores Department
* ADELPHI ' 119 M.X. ﬁoad,

Bombay 400020

3. The Manager
Canteen Stores Department

Narangi, P.O. - Guwahati-27

Assame.

Particulars of the.order against which the applicants

The application is filed for setting aside the lettér

- No. 3/Pers/A-1/1099(Surp)/2580 dated 26th May'95, Order

No. 3/Pers/A-1/1099(Surp)/3175 dated 11lth June 19956 &
Order No. 3/Pers/4~1/1099(Surp)/3176 dated 11th June
1995 issued by the Deputy General Manager (P&A) for
declaring the applicant as Surplus Staff and with the
prayer to continue the applicant till the date of -

Superannuation.'

Jurludiction of the Trlbunal.

The applicanssfurther declares that the-SubJect matter

of the Order against which hbey wants redressal is

-

Limitation.

The applicantsfurthér declares thate the application is
within the 1imitationprescribed in Section 21 of the
Administrative Tribunal Act, 1983,

. -

Faets of the Case.

6.1. That the applicants are Ingian Citigzen by éirth

Coptd.. .P/3,

~ .
L
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and as such they are entitled to all the rights and
privileges guaranted under the Constitutton of India.

The applicants are presently serving as Marker in the

RO S

Canteen Stores Departmenf (in‘vshort C.S.D.), Narangi,
under the @xBxR. Ministry of Defence, India. They are
low paid employeeé of the C.S.D. They are married men
and has to look after®their wife and children.

6+2.That fhe‘éppiidants'havé got a cdmmon grievances,

gams®s commom course of action and the nature of relbef
prayed for is alsg same and similar and hence having
regard to the facts and ciréumstances they intend ‘to
prefer this instent application jointly and accordingly
they crave leave of the Hon'ble Tribunal to invoke the
power of the Hon'ble Tribunal under Rule 4(5) (ef of
the Central Administrative, Iribunal (Proceedure) Rules,

- 1987. They also crave leave of the Hon'ble Tfibunal and

pray that they may be allowed to file this joint
petition and pursue the instant application for redressal

of their common brievances.

6. 3. That the “applicant No. 1 was initially appointed as
Mazdoor in the Canteen Store Department at Narangi in

L GEE——

"12.4.67 by the Chairman, Board of Administration,

CanteenvStore Department, Bogbéy. He was promoted to

Marker in 22.3;91 and now he is‘serving continuously

[,

as Marker under the Canteen Stores Department till

to-day. The applicant NO. 2 was initiedly appointed

as Magzdoor in the Canteen Stqreé Department at Siliguri

on 1l,4.67 by the Chairman, Board-of Administrationg

Qanteen Stores Department, Bombay. He was promoted to

Marker on 12.4,1993 and now he is.Serving continuously

as Marker under the C.S.D. till today.
: : Contd...P/4. _
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6.4.That the Staff Inspection of Unit team made a.staff
study in the year 1985 in the Canteen Stores Department

of Govt. of India, Ministry of Defence and recommended

for abolition of the posts of Packer and Marker of the

Canteen Stores Department, of tha Govt of India.

6.5.That the applicants bgg to étate that the reccmmen-

dation of Staff Inspection o% Unit af for abolition

of the posts of Packer and quker, in the C.S.D.i
specilally based on the report, when it is found, the
most of the regullr nature of work, in C.S.D, are
kmkiwg being performed by the Contract labour in d:S.D.
Therefore, the S.I.U. team have recommended for abolitior
éf the post of Packer or Marker, in the Canteen Stores
Department. This fact would be evident from the report
of the 8.I.U. team, the S.IsU. teams appears.to be
influenced that a good amoﬁmt of works which arg .
supposed to be peeformed by the Packef and Marker

are being done through Contract labour, by the |

authorities of the C.S.D. for the reason best known,

by the reSpondehts and surprisingly, in view of alloting
more works on Contract basis, a degision now after

a long lapse of time, after furnishing the repor% of

the S.I.U. team, the respondents have taken a.deciéion

arbitrarily for abolition of the posts of Packer and

RS

Marker in the C.S.D.

Ty

Therefore, the dedision of abSIition of posts

of Packer and Marké} cannot be sald to be in the
public interest. It is probably, for the inserest Sf
‘vested circle, in the Canteen Stores, Department for
getting more wﬁrks through Contraot labour, in depriv-

ation of the existing employees of the C.S.D. who
acker and Marker. : +  Cohtd...P/5.

dﬁ)wy@?%uy . L



. Therefore, decision communicated under‘letter
No, Ref. No,3/Pers/A-1/1099(Surp)2580 dated R85x&
26.5.95 is highly illegal, arbitrary and unfair and

the same is liable to be sef aside and quashed.

nnexure-1 is the photocopy of the letter dated 25.5.95
issued by the Deputy General Manager (P&A) to all

. Managefé/aegional Managers C.S.D. Depot.
6 6. That unde}AWef. No. 2/Pers/Arl/lO99(éurp) 2580 dated
26.5.95 it is stated as per report on the Staff study
of 31 Area, Depot éOmbay Base and C.8.D. L éondqued
hy'fhe>S.I.U. a number of staff in the Categories of'
Carpenters; Packer(Spt), Mérker, and‘Packer (Ordinary) = .
‘have been rendered surplus.» ‘
"It i stated in the,aforesald letter, that
in order ﬁo’adjust the aboﬁe; Surplus Staff vithing

CseSeDe itseif, the Canteen Stores Department has taken

. up the case with the Board of Control New Delhi bu*

i,

- they have not agreed and directed to ‘initiate immediate
G
~actlon and surrender the ‘surplus staff to the Surplus

oo

Cell. The relevant portion of the 1etter dated 26.5.95

is quoted below : - .

"As per report oﬁ the staff study of 31 Area Depots,
vBombay ‘base and C.S.D. HQ. cortducted by thé SIU a
number’bf staff in the Catég;ries.of Carpenters, Packer
(Spl),hMarker and Packer (Ordinary)® have b?en refddered

-

2, In ordér to adjust the above SUrplus staff within -
C. S, D- itself we had taken up the case with Board of
Control New Delhl/Nlnlstry, but they have not agreed

and directed to 1n1t1ate immediate action and surrender

- . Cantd.../6e"
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the suvplus Staff to surplus Cell. As per tha-laid down

-

rules, the staff rendered surplus due to above study

are to be sent to surplus Cell for replacement to other.

e e

- Govt Departments. The notice to the Surplus Cell has

already been issued and furtherw actlon is under

e

Progresss.

It appears from the above contention that
there was a scope for readjustment of proposed '
Surplus staff as per opiﬁiog of the Canteen Stores
Department, but the Board of Control, New Delhi,
Ministry of Defence did not reconsider their aspébt-
of the proposal of the Canteen Stores Department and
they were arbitrar¥ly taken this illegal action of
rendering surplus the employee working as Packeé, X
Marker in thevC.S.D.-It méy be stated that the present

applicants have rendered more than 25 years of service

in the establishment of respcndents.

6.7.That the applicatts beg to state that even the
procedure adOpted by the respondents for rendering
surplus in the procesé of abclltion of post is also
unfair, illeéal, Malafide as the Junior persons to
the applicants also retained in the service whé}eas
applicants being a senior employee of the C.§.D., have
been illegally declared,s&fplus. This action of the
respondents is highly arbitrary, illegal and viola-
tive of Principles of matural justicem Therefore the
notice issued by the Respondent under referencé

No. 3/Pers/A-1/1099(Surp)/3175 dated 11-6-1995 and
* neference No. 3/Pers/A-1/1099(Surp)/3176 dated 11.6.95

contd...P/7.
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ié higﬁli‘illegal, arbitary and the same is 1igble to
be set aéide and'quashed.
Annexure-2 1is the bnotoéopy of the Notice'vide Ref.

No. 3/Pers/A~1/1099(Surp)/3175 dated 11.6,95 issued
by the Dy. General Manager (RéA) for General Manager.

Annexure-z(a) is the photocopy of the notice vide ref.
No. S/Pers/Arl/lo9995urp)/3176‘dated 11,6495 1issued
by the Dy. General Manager (P&A) for General Manager. '

6.8.That vide letter No. Ref, NGD/Est-71/2029 dated 10 June
1995 issued by the Manager, €.S.D. Narangi Depot where-

: were ‘
by the applicantsis asked, whether hhey are interested

for Voluntary retirement and further stated if they

are interested for Voluntary retirement and further
stated'injthat event request for Voluntary retirement.‘
it should be communicated to them within 20.6.957
\othe?Wise they would be surrednered to Surplus Cell'fo}

re-deployment but the applicants did not opt for

Voluntary retirement. \

'Eﬂgéxures3'is the phétocopy of the letter as Ref. No. .
NGD/Est~- 71/2069 dated 16th June 1995 issued by the

Manager CaSeDe. Depot, Narangi.

69 That the appllcant further begx to state that the
C.S‘D; vide their letter under reference No. 3/Pers:
A=1/1099(Surp)/ 3084 datéd 29,6.95 whereby it is intimated
to the pirector General Employment and‘?réining, finistry
of Labour, New Delhi that the C.S.D. have surrefddred ' |
39 Marker and 29 Packer as they have rendeted éufplhs
after study of -Staff Ingpection Unit (S.I.U.) and it is

further stated that out of 39 one marker is expired on

Contd...P/8
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27.5.95. Therefore the actual number of markef’
surrender strength to 38 and 25 Packer (Ordinary).

It is also requested to intimate his clearance for

the surrender and subsequent re-deploymént as an early
date. . . |

Mnexure-4 . 1s the photocopy of the letter Ref. No.
-3/Pers/Af1/1099/Surp)73084 dated 29th June 1995 by
the D.G.M. (P&A),C.S.D., Bombay. .

 6.,10.That the whole Scheme for abolition ofpostsv Marker
and Packer have been done illegally on the basis of
S.I.U. report which was submitted by the Iﬂspectién
Unit after conducting a mmk study in the year 19885 in
the C.S8.D. without taking into gehbtideration tg?
expenditure incurred by the Department for getting
the similar works done thhough Contract 1ab9yr by
the respective Stores Depot and the proposal of the
Department for getting the work of Packer and Marker
after abolition of the posts to Contract labour are
highly illegal, arbitrary and unfair and it would give
adverse affect to only a particular Section of
Officers/Staff of C.S.D. Therefore the Policy of
abolition of posts have not been done in publié'inte-
rest and the arbitrary db01sion communlcated vide letter

Dt. 26.5,95 1is liable to be set aside and quasned.

6.11. That the applicants further beg to state that as far
as C.S.D. is concerned, the turnover®ls mraimg growing
to the tune of 18 to 207 every year. The loading,
unloading, Packing etc. ére duties of regular nature

" in C.S.D. as long as onrocurement and issue cantinues
the basic business of the Department. The Government

Orders on the subject clearly says that the duties of
N> il . ¢ ’
dﬁ COntd. ] cP/9o

/%@ | ;
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permane&t nature should be doné by permanent employ®ees

| only. Therefore decision of the Bbard of Control for

- abolition of posts of Packer and Marker and surreddig
the employee to the SﬁrplﬁS‘Cell appears to be,
CGmtrary in the Policy of declaréélon of surplus as
well as the finding of the Se I U. and their subsequent
recommendation of abollthn of posts of packer and |
marker not in confirmity with the Policy of the bentral
Government and thereforé the report bf the S.I.U. is |

al so 1iablé‘to be set aside and quashed.

6,12 That the applicants beg to state that in spite of
their ﬁegt‘efforts_couid not procure a copy of S;I.ﬁ.
report.~Therefore the Hon'ble Tribunél be pleaseé to
direct the respondents tomgroduqeva copy of S,I.U}

report‘for perﬁsal of the Hon'ble Tribunal.

6.13.That this application is made bonafide and for the

Course of Justicee‘

2. Rellef soupht for

Under the facts and circumstances stated above the

applicant prays for the following reltef :

1. That'the letter under Ref. NO.'S%Pers/A—l/lO99

- (Surp)/2580 dated 26.5.95'(Apﬁexure-l) anjd notice
wnder letter No. Ref. No. 3/Pers/A-1/1099(Surp)/3175
dated 11-6-95 (Annéxure;Q)-hnd.Nozéce under Iefereﬁce |
No. 3/Pérs/A-1/1099(Sufp)/5176 dated.®11.6.95 , :

(#nnexure-2(a) be set aside and quashed.

.2; That'the‘report of the staff Inspection Unit to

‘be set aside and quashed.

gggﬁ the reSpondents be directed to allow the

W ) .
’ ﬁbﬂ @ o . Comtd....P/10.
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applicants to continue in service till the date of

~ Superannuation as per normel rule.

4. That aﬁy other appropriate order or orders as GEx
deemed fit and proper may be passed.
5. Cost of the Case.

The above reliefs prayed on the following amongst

- other.

GROTU N D S -

e el

-

1. For that the decision of abolition of posts of Pagker
and Marker in the C;S.D. and;render them surplus aze
contrary to the»Centrél Govt. Policy of declaration of

surplus.

2. For that the decision of the Board of Central, Ministry
of Defence, New Delhi for abolition of posts of Paeker |
and Marker without considering C.8.D. proposal to adjust
the surplus staff with the C.8.D. itself is highly

arbitrary, illegal and unfair.f

3. For that reduction of regular employees allotted with
ﬁermanent nature of work and allotinp the same work on
contract labour system 1s 0pposed to public policy and
‘also not in continuity with the policy for declaration

of surplus employeee.

4. Tor that the report of the S.I.U. was submitted long
backuin the year 1985'which connot be acted upon at this

belated stage.

5 FOr.the report of the S.I.U. did not consider
allotment of existing work on c¢ontract labour system

W&WTW | " - o Contd...P/1l.
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basis whéré"the services of the Packer and Marker could h

have been utilised.

6« For that regular sfaff strength cannot be reduced

when they are entrusted with permgnent nature of works.

8. T¥aterim reliefs prayed for

During the pendency of the case the applicants prays

for the following interim relief :

1. That the-Operatlon of the Notice under reference
No. 3/Pers/A-1/lOC99(Surp)/3l75 dated 11.6.95 and Fef.

No. 3/Pers/A-l/lO99(Surp)/3176 dated 11.6.95 be stayed
till final disposal of this application. -

9. Details of remedies eXhausted :

That the applicat declare trat they have availed.of all
. the remedies available to them under the Service;lees

etCo

10. Matters not pending with any Court etc. :

‘The applicants futther declares that the matters regarding

which this application is made of is not pending before

ahy Cburt'of Law or any'authority @r any other Bench of

the Tribunal.

11. Particulars of the Postal Order :
1. mmleMmﬂ%.;?cﬁgjq4g§

2, Date of Issue - 26.9.95 _
3. Issued from - Gnoo e ‘ .
4. Payable ~ . Quabet |

12, Index of documents are enclosed :

13., Enclosures :

per Indei{.

WWW ’ ) | Contdo . oP/lZ.

3. W%&Q& - :
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VERIFICATION ‘ :

I, Shri Arjun Das. PN 4039, the applicant in the Case

‘as such I am acquainted with the facts & circumstances of
this case. The Statement made in this application are true
to nmy knowledge and belief.'I have *not suppressed any

mgterial facts of the Case. .

AT | - .

Date ¢ \§,\6.0F
Place =~ Guwé@atl. o é#éﬁjﬂ”<j)&% .

- Signaturé




Bak 24

P T

L —— .

PP U VY

——e

wh 7
.—q\?,_
ANNEXURE =@ |

GOVERNMENT O} INDIA . Lo
Ministry of Defence
Canteen SEores Departiient
‘Adelphi' 119 M,K,Rkoad
Bombay-400 0290

Ref. No. 2/Pers/A-1/1099 (Surp)/2580 Dated 26th May'95

All

Managers/Regional Managers
"o . o4 o . . .

VOLUMIARY RETIREMNMENY (SUMPLUS SLakl) .

D Ld

A8 per report on the staff study on 31 Arca
depots, Bombay Base and Cuid HO conducted by the SIU a

number of staff in the categories of Carpenters,Packer

(8pl), Marker and Packer (ordinary) have been reddered °
surplus, ' "
2. In order to adjust the above surplus staff .

within "ol itzlef, we had taken up the case with Board
of Cuntrol New bLelhi/Ministry, Mut they have not agreed
and agreed to initiate immediste action and surrefder the

surplus ‘staff to the surplus cetl., As per the laid dewn

rules, the staff rencdered surplus due to above study are

. to be sent ko surnlus cell for redeployment to other °

Govt. Lepartiients. The notice to the Surplus Cell has

1
sarvcady been izcued and Hrrther action is under progresa.

The name of the ciployecs vho arve rendered surplus
due o OIU study in each categyory are eunclosed herewith
as Annexure A,R,C & D to thias Circular.

4, In case any employee (ﬁeclared suri:lus as per
Annexure A to ) wish to pot for voluntary rtirdment as
per existing Govt. rulss, he' may aoply for the s ane through
Depot Manager/Regiconal Manager. The {équest should reach

HO latest by 30th June, 95,‘otherw‘se it will he presumced
that the employee is mwot interestod jor voluntary retirement
and will accordingly imxnmkxmnnxxxxxmmxxnz“xnlmnha}y be

swirendered to the Surplus Cell for redeployuent by them,
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" redeployliont should be treated asg c‘o;cd and ‘he should

-publig ity to all c@nbgzned,

to accept the pust offered

the rules applicable

6.

shown in Annexure‘iA’
themselves for peing
. to the &
the provision of tne
surplus stoff they a

this Office by opec

7.

As per rule,

In cace any

All DQHQ/Rﬁs/Depat Managerg are recuestod Lo

ensure that the

staff working under Lhuir control and also g*v
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.
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ccs Pension Cgll
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Please treat this circul

ALl DGHs/MGHs

{

i

in case
o hiln, the
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rplus staff k

Post on or before
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surplius employee refuses
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are also advised to ngg “the

4

PR
[}

Ve d

i

.‘...

crployee °clior to Lb, cu@loycea
to ‘D! are willing to voluateer
clared surplus and trunsfcrred
nment in accordance with

revjﬂpd |lscheme for disposal of

opgtion as per the oroforma attached wk 1cu shouid T
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ar as Most Urgemte

‘be served with a noticw for CQLmADQthH of sc;vicm undar

i

% brought to the notice of the respective uurplus dcclargu
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lef oL 3/Pers/A~7/7099(Surp)/f?f?SI : Jate: ! / June '95.

a1 g s+ T e A

<H  ARIUN_DAS

l_/ ]\I e I A_)__l___r . E— —_— . °

- Csy_btpPeT. A

RTD MARANG/ .. (-ThRout 1 DEPST MANAGER)

e o P o i RS B BTN A St b i 2 SR P W S i Pt

i e <t - rm———

NOTICE
Shri. A RJunN DAS | ' _is hereby.
in,ormed that as it has been decided to abolish the post
of ___MARKER L held by him on

oernanent/neguiar—temﬁorn*y/reyular Offmczatzng baszs, he 1is

hereby declared surplus and transferred to the Surplua Staff

Astablishnent of this uzntstru/ﬁepartment in accordance with

e e s
e
QU

the .evised Scheie for Jisposal of uurplu&fzzrculrtea with the

———— s

Lepfrtment of Personnel «nd fraannJ O0.it. Ho.1/18/88-CS.II1I

dated 1.4.89, w.e.f. 19th day'95. [is name and particulcers

c/
heve, been reported to the Central-Ls }wfzﬁjgfii:gﬁii»in o

o
-

=
For teking

L iningL—
Lo [é\ .
_action to arranJe ealeOJment to anothel approozzate Post

i accoraancé wzthvtheﬁpbovisions of the C.C.8. (.tedeploynent

of Surplus Stafr) +ules, 1990 (GsR-99(E) dated 28.2.90) .

2 The surplus emnplolee nentioned above is Jfurther injoried

that as per the provistons o/ the ..evised Scheiie referred
ot \J\_' S )
’?X' to above, the post held Dy him in the Surplus Stafy

NI

£stablishment will stana abnlished as soon as he is relieved

(includiny in absentia) there jrom to join a new post arrangec

'Y . ‘X}%\v J '. ,w
| | ~ N B

. . o




Jor him ty or in consultction with the Cell wentioned chove.

- . . - . e
3. The attention ojf the su~»lus enpioyee inentionec

. L] .
above 15 also inuited +q #he —meodo s

~

a) rules 29, 48-4" of the CUS (Pension) Rules, 1972 and
various clduses of i 568, under which, if he 6o
desires,'he can seek voluntary/prematurs retiremnent,
as the case iy De,sudbgject to the previstqns of the'

rule(s) elected by him jfor the purpose; and

b) rule 6 o/ the C.C.S, (ledeployient of Surplus Stafs)
Jules, 1990, under which the surplus employees can,

in cerrein specijied contingencies, seek readjustment,

after Deing redeployed.

4, He is jurtheir oiven notice under rules*5/rule*7 o, the
-

ces(4s) lules, 1955/clausela) of sub-rule (2) of rule 39 of
the CCS (Pension) -tules, 1972, that in the event of his jailuire
to Join the new post’arﬁanged Jjor him his services will be

deened to have been teriinated ejyjective Jrom the dute of

hig Delny relteveu Sfirom his post in the Surplus Stg)f

4l s

Detween the daote on which this

{

tgstablishment. If ths peric

notice is served on him ant the date of his relief jrom his

post in the Surplus Stajf) Establishment yhlls short of

one—fomn statutory notice prescribed in the rule mentioned

three ironths .
avove in this paragraph, he can, in the event oj termination

- 0S his seirvices bDecouming ey ectime In the circuinstances

referred to above, clGiil DAYNENT BRXXLXLLGLELLLELELRRTLLELLILS |

% Delete whichever 1s in applicable, R .

§§Q}Jk . bf:.ﬁ/—
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* pay end allowances jOP the period of deficiency in the :

notice. He can also claium pen°L01”/N/tﬁluihuJ benelits as

ney be admissible unuer lhe rulas. .
5, The authority cowpetent to terminaie his services

uncer the ruie quoted in Para-4 abotve, wnay, ij'satisjied
thet the jfailure on the part of the surplis eaployee to
join the post, which hi &as ~elicved to join, was joir auequute
reasons and there was no deliberate attenpt on his part to
evcde joining the said post arranged for him, irevoke the

) . relievwng order altogjether ov postpone ihe date of irelicving-*
him'to any latar date anu in that event he would bé deemed
to have continued to e horne on the rolls o the Suirpiue

Staff Lstablishment (i1l the date when he 1s relicved

there=from next. ‘ - .

it \x“‘”y

‘ N
£ { V.K. VAID )
/2 Dy.General duncger ( Pzz)

-t

- or General ianager
L]

y’fmﬁ MANAGER
. CSD DEPOT | Y .
RTD NARANG) .
e Rm(E) |
e Dam (FLA) T ‘
ce: >/B-8
cc. 3[A-)

ce F}F,'}Q’..Z/OS? 3997 V\Y‘M .
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lejf o, : 3/Pers/A—7/7099(SuPp)/iSY}’b | - date’:j/ June'95.
59,‘/ Jiren -@'SAD |
In_ 4esg, [arken, ..

(r-iD C@k&oof'
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]

NOTICE
Shri, QJT7IVV /9%4&/&9 | _ is hereby

in, ormad thet as it has been decided to abolish the post
of L }%Z4¢{j:£%l L held by him on
permanent/ﬂega%anmtemaena#y/nevu%ep—0£f+e+aitn9 baszs, he is

hereby declared surplus and transjerred to the Surplus Sta,f

Establishment of this ifinistry/Departmnent in accordance wilth
taff

the :ievised Schemne for Jisposal of uurpluquzrculrtea with the.

Department of Personnel and Iraining O.h. No.1/13/88-CS.III

dated 1.4.89, w.e.f; 19th #Hay'95., His name and particulers

. have been reported to the

Pe—being— ‘
e B | 1ga///

S pecy

Sor taking

"

v action to arrange redeployment to another appropriate Post

in accordance ™ith the mmoededen- - dre 4@ (ﬁndnployment

of Surplus Stafy) Jules, 1990 (G5:i-59(k) aated 28.2 901.

A - 2. The suirplus employee uentioned above is further injormed

\QW that as per the provisions o,/ the ..evised Scheie referred
- " to above, the post held by Al in the Surplus Stafy |
X Establishment will stand abolished as soon as he is relieved
(}Rcludiny in absentia) there Srom te Join @ new pes?;arranggg

. | % ./\ .2/
- o 7

/ ZFD /Mﬂxﬂ—rx_/g_-_q - . \
( //fA()u GrH @&'{Jb/ ) { w/_/’fﬁfi_ﬁ/\
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JSor him by or in consultation with the Cell uentioned cbove,

3. The attention of the suplus euployee mentioned
above is also invited to the provisions q, -

a) rules 29 48-4 of the ces (Penszon) fules, 1972 and
various clauses of i 55, under Which, if he so
desires, he can seek voluntary/prematyre retirement,
as the case iy be,subject to the previsions of the

rule(s) elected by him Joir the purpose; and

b) rule 6 of the C.C.S. (Jedeployment of Surplus Stafy)
iules, 1990, under which the surplus eiployees can,
in certgin speci/ied contingencies, seek readjustment,

after being redeployed,

4, He is jurther given notice under rules*5/rule*7 oJ the,

CeS(38) aules, 1955/clause(a) of sub-rule (2) of rule 39 of

P N A TA T T

- - -

to Join the new post arraenged jor him his services will be
deeued to have been termiinated ejfjective Jjrom the dute oy
his Deing relieveq Sirom his post in the Surplus Stg;f
Lgstablishment. If the period between'thé date on which this
notice is served on him and the datevof his relief Srom his_

post in the Surplys Staff Establishment }alls short of
SRE—RONtH

three inonths _ _ .
above in this paragraph, he can, in the event o/ teruwination

statutory notice prescribed in the rule mentioned

of his services becoming ef ective in the circuistances

referred to above, claim payment BLLLEXLLLLL XL XL XL LR L XL L LLL R

¥ LDelete whichever is in applicable,

. .00.3/"‘

“ew veviie Uy RS Jallure
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-0, pay and allowances joi" the period of deficiency in the ...

notice. He can also clatlm pensionary/teruinal benefits as

ncy ve adnissible unuer lhe rules,

5. The authority competent to terminate his serriles
: )

.
under the irule gquoted in Pgra-4 above, aay, sctis, led

that the failure on the puart of the'surplu& eapioyee to

join the post, which hié s relieved to join, was joi auequute
reasons and there mas no aeliberate atteupt on hls part to
¢vade joininy the sald post arranged for him, evoke the

reliev.ng order altojether or nostpone the date o irelieuving

hin to any latar dote ana in that event he would be deemed
to have continued to Ye borne on the rolls o the Surplus
Stasf sstablishment till the Jdate when he is relicved .

there-Sirom next.

W . N.K.VAID )
{2+ Dy.General denager ( Psa)
For General idanager

-

o

cc o [He Mlanaser, :
QQ‘D @GPOT/

ézlb Jmnéﬁﬁﬂﬁﬂ/
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' ’ . WIS §&IC GO\;L of India : \A@E{g‘gﬁ_ﬂ
. ‘ Ministry of Defence _2\ _ A‘Y\W ~

o \ T e vt o,
P CANTEEN STORES DEPARTMENT

Naranngépot *

A1 : FE JaTarel . . qu. &, Ry, Ay |
0T : el R0 dree 3. wreia .
Telegram : CANSIND GAUHATI gamit HTETH) Wllo
Telephone : Mil 7277, Resi. : 7348 ~en ﬁog\nt Mar)::r\?nit X
Tele.. S ~

Guwahati-781027 (Assam)
i Rel: NGD/Bet=71/2029 R ate/ ! June 95

A PN - 3914 Shri Kirten Behra {a Lars ()
PN - 4038 ‘' Jiten Prasad fe«uw ()
PN - 4039 . ** Arjun Das Mo, K
R. Ts Do / Narangi Depot

Sub 3 VOLUNTARY RETIREMENT
( _SURPLUS STAFF ) __._

Reference HO Cir. No. 3lpere/A-1/1099(Surp)/2580
dated 26th May 1995.

26 As pexr report of the Staff study of this Department
as & whole a number of Staff in the Categories of Carpenters,
Packers(Spl), Marker and Packer(Ord) have been declared
surplus by Staff Inspection Unit.

3e In accordance with the above report and as per
Annex. 'C! Sr. No. 3,4 and Annex. 'D' Sr. No. 5 to abovg
circular, you are one amongst the aforesaid surplus declared
Staff with opened option for you to "GO FOR VOLUNTARY
'RETIREMENT" as per existing Government Rules and eppdy
eccordingly in the eaclosed proforma duly completed in all
respect on or bafava 20+h June QK. Tn raae if not applied

A6 8DOVE 1T Widil wu Subsiavicmay pewmmece buov JUu are not
intrested for 'Voluntary Retirement' and you will be put
into Surplus Cell, which please note. Sl T

4 'In thie connection it is further clarified that, in
case a surplus employee once offered an employment and he
refuses to accept the post offered to him, your further
chances for re-deployment will be treated as closed and you
will be served with notice for terminetion as pey rules.

. (s.
ncle: Proforma=-i. M A A ER
C.Co s The DGM (Pea) §g For information ~\
t Sec.-6(Pension Cell) ¢ please. XV

W

S O e R 3 ey X, e R A Y

Please address communications to the department and not to individuals by hame
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Ref Ho. 3/ﬂur:/A~1/109U(5urp)/3084 Date 29 June'9B
. . co . LI «..v./vl‘l

The birector CGoueral, '

Baploymens & dvaining,

Ministry of Labour

New Delni

P,

SURPSIDER OF SulwLUs Gr, 'D' giaki I CoD.

] . . ,,.‘,’4..*’“‘.\,

o .

Reference ovut lecter No. 3/Pecs/A~1/1OS9(Surp)/
2466 dated 23rd May'9L and 3/“@]5/&-1/1099(JUKPX/2904
Jdated 14th Juac'95. Ce : S
: , ‘ H ‘
] i
2, Vi) rolerence tooowr letter cited above it viuse
intimated thot we had surrendercd 39 Hackoer andi 25 Packoey
(Ord) as they have been rendered surplus in cur depaxtucat
after study of SIU, However, Ong purker is expired on
. 27.5.95, lherefore, the actual nwaber of surplus staff
‘ peing surrendered to vod jis 32 tiarker and 25 Packer (Mre. ).
Se whe relevant details dn respect of all the surplus
stsff is now forwarded to youwin the prcpCbeed ProLukina
alongwith 'the list showing their nalnes. Sl
i 4, The proforma has becn signed by the undersigned
who has g0 peen aclegated by the Head of the Department
wxohmx reguired by rule. Copy of the dclegation 1s also

enclosed.

1

5. you are reguested to L.indly intimate youl clearunce
for the surrcnder and subseauont re~deplinyment at an

early date,

s ' : 50/~ NJKVALID i
Doputy veneral wanager (PER)
for General lanager: o
cc 3 The Manager
Coh bepot
MICalS y
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IN THE MATTER OF 3 Sb;:xé
. EuE}
 oue/9s ~8EE
0 [ NOoe 2 6 .(3
-
Sri Arjun Das & Oxrses .
- Verses =
Union of India & Oxrs. . :
IN THE MATTER OF 3
Writteantatements submitted by

the Respondentse.

The Humble ZHespondents beg to submit

-
.

their Written Statements as follows

That before submission of parawise comments
- L ]

the Respondents deem it necessary to give brief background[
of the case for proper appreciation of the facts and |

circumstances of the case and for proper decision thereof.

Tge brief backgrounds of the case is as follows i=
1) The study group of SIU observed that there were
pastsviz. carpenters, packers, markeys etce, Which

were created in olden dayé when the supply of stores

wooden. cases and demand ef

used to be mostly in big :
the units used to be less than a full crate. So, lot
o{iégrk used to be there for opening , 3@packing,
daxkzﬁﬂ.ﬁif. But now gﬁods are supplied in small

- :
cartons made of card board. The size of items demanded

has also increased to the extent that very little items
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are supplied in loose. Even whatever is issued as loose

does not require the gervices of all these categories
. L]

of staff. Thée requirement of carpenter, packer and
marker was discussed in dgtail and® it was agreed

that there was not enough woik for these postse
However, it was felt that on funétional basis some
posts would be regquired. T herefore, it was agreed
that these posts be clubbed in all 62 posts and be
allowed to continue. Since the pay_scales of these
3 categories of posts are not identical i.e « the
scale of carpenter is iss 950-1500 whereass the scale
of packer and marker is ke 800 = 1150 and these posts
are to be allowed on functional basis, the number of

these 2 posts have been allowed is 1 3 % ratio i.e

31 carpenter and 31 packer/marker in 31 surveyed depets.

_2) That the study group set up by the Department

is to come into the matters and group after thoroughly
examining the cases of the applicant and others
observed that there were posts of carpenters, packers,
maerkers etce. which were created in olden days 'when
the supply of stores used to h? mostly in wqQoden.
cases and demand of the units used to be less than

a fulgg) crates S0, lot of work used ﬁo be there

for opehing. repacking, marking etce. But now goods

are supplied in small cartons made of card boaxd.

The size of items demanded has also increased to the

extent that very little items are supplied in loosees

Even whatever is issued as loose does not require the

contde. 03“
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services of all'these catagories of staffe. The

requirement of carpenter, packer and marker was
discussed in detail end it wae agreed that there

was not enough work for these posts. However, it

was felt that on functional basis some posts

would be reguired. Bherefore, it was,agreed that
these posts be clubbed in all 62 posts and be
allowed to continue. Since'the pay scales of these
3 categories of posts are not identical i.e the
scale of carpenter is E+950-1500 whereas the scale
of packer and marker is BE.800 = 1150 and these posts
are to be allowed on functional basis, the member

of these 2 posts have been allowed is 1 ¢ 1 ratio

iee 31 carpenter and 31 packer/marker in 31 surveyed

depotge . . *

3) That with regard to the statements made in
praragraphs 1 to 5 of the applicatioﬁ the Respondents

have no comments.

4) That with regard to the statements made'in
paragraphs 6.1 & 6+2 of the application the

Respondents have no commentse . .

5) That with regard to the ‘statements mede in

paragraph 6.3 of the application the Res;ondents beg
to state that, it is true that the applicents joined
the Department as Mazdoor and promoted as Marker due

to their seniority approved by the DeP.Ce

6) 'That with regard to the statements made in

paregraphs 6.4 & 6.5 & 6.6 of the spplication the

{contd.4)
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Respondents beg to state that, this Department is

a Government Department hence Staff Inspection
Unit has conducted study in 1991, the study of
staffing patern in terms of the work lo§d and as

rer the report submitted and approved by the

competent authority, they have agrged to esllow only

31 patkers/markers in 31 surveyed .depots as such
the applicant was declared surplus which is not at
all victimisation. However, they have been offered
to opt voluntary retirement oxr their names should
be forwarded to surplus -cell of Govte of India which

is in accordance with the existing Government Rules.

7) That with regard to the statements made in
paragreph 6.7 of the applicatiom the Respondents
beg éo state that, the gpplicants are declared as
surplus correctly and the&e is no discrimination

teken place while taking the fingl decision in this

subject.

8) That with regard to the statements made in

paragraph 6.8 of the application +the Regpondents

!

have no comments the game being matters of recoxd.

9) IT-hat with regard to the statements made
in paragraph 6.9 bf the application th? Respondents
begrto.state that, in compliance to the directions
of the Ministry as.communi%ated vide BOCCS letter

§0.95279/Q/DOCCS/Vol III dt. 1st May 1995 the

(Ciontdo . 5)
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competent autherity hes approved surrender of the
following GP *C' and 'D!' staff with effect from

19th May 1995 which has been rendered surplus on

review of the establishment of the 31 Area Depot

by the Staff Inspection Unit.

1) Carpenter - 03 l
2) Packer{spl) - 07
3) Marker - 38
4) Packer(0) -.23
In this regard the respondents have already
isgued the notice of surrender to th; surplus cell,
following the pro&isions as laid down by Government

of India in response to such surrender end subsequent

re-deployment. . .

10) _ Thet with fegard to the statements made in
paragraphs 6.10 & 6+11 of the application the Respondenés'
beg to state that, Ministry of Defence wvide their letter
No.952797Q/Boccs/9o9/n(mov) dte 26=4=93 has epproved the
SIU report of the said 31 Area Depots and further

.
instructed to implement the creation/abolition of post °
in CSL hereto annexed as Annexure = R~1. Accordifigly

the respondents implemented the orier. The respondents

deny eny arbitrary action in the matter.

t

Annexure - R-1 in the letter No . 95279/Q/

BOCCS/909/D(Nov) dt. 26-4=93.

11) That with regard to the statements made in
paragraph 6.12 of the application the‘Resﬁondents beg

to state that, they have submitted the copy of S.I.U.

(contd..é)
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repdrt as Annexure = r-2 for kind pexrusal of the

Hon'ble Tribunal.

Thet Annexures = Re=1 & R=2 gare not a¥ailable

hence, these are not enclosed with this positione.

12) That with regard to the statements made in
parégraph 613 of the application the Respondents
beg fo state that, the applicents were holding the
posf of Marker on pammenent basis and this post
has been rendered éurplus as a result of studies

of work mehsurement underteken by the SIU which

is the legitimate body of Government of India to

undertake such studies and recommendations.
!

13) That with regard to the statements made in
Paragraphs|Tel to T.6 the respondents beg to state

that applicants holding the post of Marker on

permeanent basis and this post has been rendered
. . ’
surplus as & vresult of studies of work measurement

undertaken by the SIU vhich is the legitimate body
of Govte. of India'to undertake such studies and
recoﬁmendations. It is also sdbmitted that the
respondents have initiated actions in this matter

are in accordance with existing rulec and not at all

injustice, unreasonsble , illegal and contrary to

the law and nowhere any action of the respondents
have violated the Articles 14 and 16 of
Constitution of India.

]
A (contdo 07)
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That with regard to the statements made

in lparagraph 8 of the application the Regpondents

béglto state that the requirement of post like'

Carp

|

ail and it was egreed, that there was

enter, packer and Marker wag discussed in

det

not enough

ﬁorklfor these posts. However it was felt that on

functional bagis

some post would be required.

Therffore, it was agreed that these posts be clubbed

in a%l 62 posts be allowed to continues As thege

posté be allowed on functional basis, the number

*

of these posts have been allowed in 1 : 1 ratio that

is 3“

carpenters an& 31/ packers/markers. The statement
showing +the sanctional and agreed strength of gtaff
in re

ect of 31 Area Depots was approved by Ministry

of Defence vide OM No.95279/Q/Boccs/9o9/D(Mov) dated

26th ﬁpril 1993 as reproduced in CSD Order 13/93
dated116-6-93.

Therefore , the regpondents have surrendered

in the
Light of the submission, it would be concluded that the

the applicants to surplus cell for redeployment,

: . e
applic?nts have no case and the pPrayerssare to be

rejected .

15) - . That with regard to the statements made in

* .
baragraphs 9 to 13 of the epplication the Respondents

have no commentse.

16) That the Respondents beg to state that the

submissions made in the application has no merit and

as such, the same is liable to be quashed.,

.
B

L

. se Verification B
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I, aommander S.Kamal EKrishnen, ny.een.Manager(P&A).

Canteen Stores Department, Ministry of Defence,
do hereby solemnly declare that the statements
made in this written statement are true to my

knowledge, belief and informatione

And I signe this verification today

on \3th Dey of S 1996 at Mumbai.
/L/é -
A

(S. KAMAL KRISHNAN)

ommander
‘C)O;ﬂ(}em Manager ( P&A)



